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STATEMENT RE PREMIER CHOU
EN-LAI'S LATEST LETTER AND
PRIME MINISTER'S REPLY

Tue PRIME MINISTER anpo MIN-
ISTER or EXTERNAL AFFAIRS
(Surt JawaHARLAL NeHru): I am
grateful to you, Sir, for giving me this
opportunity of making a statement

Three days ago, on the 18th
December, I received through our
Ambassador in Peking, Premier Chou
En-lai’s reply to my letter of
16th November. This letter has al-
ready appeared in the Press and so I
need not give any details about :ts
contents.

I read this letter with regret. It
does not accept the reasonable and
practical proposals which I had made
to Premier Chou En-laj in order to
secure an immediate lessening of ten-
sion along the Sino-Indian border
and to create the necessary atmos-
phere for a peaceful scttlement of the
border problem. It is merely a
reiteration of claimg
areas in our territory which by his-
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tory, by custom or by agreement have

long been integral parts of India. It
docs not contain any reply to
detailed letter which I had sent to
him on September 26 and the note of
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Latest Letter and
Prime Minister’s rep.u
November 4 in which some salient
facts bearing on the sgituation had
been mentiongd. Premier Chou Xn-
lai has stated in his letter that he
would send a reply to this previous
letter and note of mine in the near
future.

I have today sent a repiyy o
Premier Chou En-lai referring to the
above facts and stating that I am
sorry to find that he had based his
claim on recent intrusions by
Chinese personnel into parts of Indian
territory. It is, in fact, these intru-
sions which had brought about the
present situation and created appre-
hensions. I have further stated that
I cannot accept the allegation that
Indian forces had occupied any part
of Chinese territory, or committed
aggression at Kongka Pass or st
Longju, where our established check-
post wag attacked by Chinese troops.
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Premier Chou En-lai in hig letter
has spoken of the “friendly manner™
in which Indian personne! who were
captured in the Chenmo Valley were
treated. 1 have referred him again
to the statement of Shri Karam Singh
about the treatment that he and his
colleagues received while they were
prisoners in the custody of the
Chinese border forces. This state-
ment clearly indicateg the deplorable
treatment to which the Indian pri-
soners were subjected.

Premier Chou En-lal had suggested
that he and I should meet on Decem-
ber 26 so as to reach an agreement
on the principles which are presum-
ably to guide the officials on both
sides in the discussion of details, I
have repeated, what I have said pre-
viously, that I am always ready to
meet and discuss with him the out-
standing differences between our
countries and explore the avenues of
settlement. I have, however, pointed
out that I do not see how wea can
reach an agreement on principles
when there is such complete dis-
agreement about the facts. I would
prefer 10 wait for his promised reply
to my letter of September 26 and
our note of Naovember 4 before we
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discuss what should be the nexi siep. -

1 have added that it is quite impossi-
ble for me to proceed to Rangoon or
any other place within the next few

days,

In my reply I have expressed wmy
entire agreement with him to  the
sentiments which he had expressed in
the last paragraph of his letter, to the
effect that the principal concern ot
our two countrie; should be “with the
programme of  long-term peaceful
construction to lift ourselves from our
present state of backwardness, and
that we should not be parties to the
increasing of
two countries or in the world.” India
has welcomed the fact that there js
some lowering of world tensions and

that “the world situation is develop- |
to |

ing in a direction favourable
peace”. 1t is for this reason, even
apart from the imperative need to

improve the relations between osur
two countries. that in spite of recent
events, I have continually stressed

the need for a pé‘zfceful settlement of '

our problems

I mught add that some days ago we
asked our Ambassador in Peking to
come here for consultations and that
we expect him to be here in three or
four days’ time. Thank you.

Surr V. K. DHAGE: (Bombay) :
With your permission, Sir, may I
say that the situation now seems to
be rather very serious? Would the
Prime Minister consider the feasibili-
ty of having a discussion on this situ-
ation now before we disperse? As I
said previously, it is possible for wus
even to sit late at night. Let us have
a discussion on this matter so that we
may be able to assess the situation
properly and know the mind of the
Government

Surr D, P. SINGH (Bihar): I
think a new situation has arisen, in
view of the reply which we have re-
ceived from Mr. Chou En-lai, So. T
would also associate myself with his
suggestion that there s\hould be a dis-
cuszion nf the gituation which has
arisen.
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tension between our
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Surt JAWAHARLAL NFHRU: In
. this matter I am in your hands, in the
. hands of the House. This Question
1 was raised in the other House and I
" told them that it was for the House
' to decide or for the Speaker. I per-
| sonally did not see the necessity for
a discussion at this stage, although
normally I welcome discussions, be-
cause this is a stage where no new
deveiopment has taken place, except
of course the reiteration of certain
| positions, points of view. But I have
no objection to a discussion. All that
[ would say is that so far as I am
concerned, I am leaving Delhi day
after tomorrow morning. We have
only today and tomorrow. Tomorrow
afternoon in the other House they
have decided to have a discussion for
two hours. That is the position, Sir.

Mr. CHAIRMAN: On the same

subject?

X Surr JAWAHARLAL NEHRU: Yes,
| sir

I

Surr V K. DHAGE: We can take up
| the discussion either before that or
f evea aiter thal. I have neo objection.
t 1 do not th'nk that on our side anyone
will have objection to sit even late.
[ think a discussion on this matter
should be held in the House.

i  SHr1 GANGA SHARAN SINHA
| (Bihar;: Is it a fact that this letter
from the Chinese Premier was released
by the Chinese Embassy to the Press?

Sart  JAWAHARLAL NEHRU:
When I received Mr. Chou En-lai's
i lette—hehad had it delivered to our
) Ambassador m Peking, who tele-
| graphed to us—in that letter there
was a mention by Mr. Chou En-lai
that after I had received this letter
he would release it to the Press and

it was, therefore, released by him at
Peking.
Dr. SermmaTi SEETA PARMA-

NAND (Madhya Pradesh): Would it
be possible to have a joint sitting
tomorrow after six?

{ Dr, Surimart SEETA PARMA.
! Was it released before he received
it or after?
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Sarr JAWAHARLAL NEHRU:
After. 1 have made that clear.

Mr. CHAIRMAN: He said so: After
he received it. What is it, Shrimati
Seeta Parmanand?

Dr. SHrmMATI SEETA PARMA-
NAND: Mr. Chairman, we may have

a joint sitting of both Houses so
that time could be saved.
Mr. CHAIRMAN: Joint sessions

are provided only in case of conflict
between the two Houses. I do not
think there is any conflict.

Suri GANGA SHARAN SINHA:
Is it the normal procedure that when
the Prime Minister or a Government
writes a letter to the other Govern-
ment, that is released by the Embassy
of that Government or the other
Prime Minister who receives the
letter? What is the normal proce-
dure?

Suri JAWAHARI.AL NEHRU:
That has been done by us too, We
did that in the case of our letter.

Sur1 JASWANT SINGH (Rajas-
than): 1s the consent of the other
party generally not taken in this

matter, and may I know whether one i
party can release it without the
consent of the other party? Just I
want to know the general procedure,
the diplomatic procedure,

Sar1  JAWAHARLAL NEHRU:

[ RAJYA SABHA 1

Normally such letters are not publish-

ed at all. Diplomatic correspondence
cannot be carried on if letters are
constantly being published. But -

recently chiefly because of the debates
in this House and the other House
and the desire of the Houses to know |
all that has happened we published
all this correspondence in the White :
Papers and that is a continuation of -
that. Naturally we had to fol'ow it
up. We could not have debates here,
proper debates, without information
being given as to the latest develop- |
ment. Therefore, we have been
publishing and they have been
publishing and we cannot complain
of their action in this matter. But f
all that we try to do is not to

' would

 the working of the original
* regret to state that the actual experi-
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publ'sh them Dbefore they are
received by the other party.

Mr. CHAIRMAN: Mr. Prime Minis-
ter, may 1 ask whether it would be
possible for you to have a discus-
sion here between eleven and one
o'clock, suppose we started at tem
tomorrow for the Question Hour?

Suri1 JAWAHARLAL NEHRU: Yes,
Sir, if that is your will.

Mg, CHAIRMAN: So, we meet
tomorrow at ten, Then Question Hour
will be over at eleven. Between
eleven and one o’clock we will have
discussion on this question.

Surt V. K. DHAGE: Thank you.

THE MINES (AMENDMENT) BILL,
1959-—continued.

Dr. Z. A. AHMAD (Uttar Pradesh):

Sir, only two minutes left, shall 1
start?
Mr. CHAIRMAN: Start. We are

sitting through lunch.

Dr. Z. A. AHMAD: Mr. Chairman,
the amending Bill that has been
brought before this House needs to
be considered quite seriously.

{Mgr. Derury CBAIRMAR in the Chair]

I propose to oppose this Bill. Although
there are a number of provisions in
this Bill which are really good and

., a certain amount of advance in the
¢ direction of protecting the interests of

the workers has been registered, I
state very clearly and
emphatically that it is a very halting
Bill and a very unsatisfactory Bill.
The amending Bill that has been
brought now has been brought after
the experience for e'ght long years of
Act. I

ence of -those eight long years doese
not get properly reflected in the
provisions of this amending Bill. The
fact of the matter is that the condi-

| tion of the workers in the mines is

worse than the condition of any other
section of industrial workers. They



